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CONSTITUTION (AMENDMLNT)
BILL{

(Amendment of article 330
and 332)
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MR DEPUTY-SPEAKER
tion I1s

The ques-

““That leave be granted to intrxluce a
Bill further to amend the Constitution
of India ™

The motion was adopted
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CONSTITUTION (AMENDWENT)
BiLLY

{ Amendment of article 34%)

off gowr w7 FEWE (). &
vena wun g :

‘fewna & dfang &1 Wi awlen
ST 3tk fadas B qrimrfor st A

ﬂ'ﬁﬂfﬁ‘ L1 g "

MR. DEPUTY.SPEAKER : The ques-
ticn 18
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MAY 28,1971

(Amds,) Bijl 308

“That leave be granted to intyoduce a
Bill furthe: to amend the Coastitution
of India ’

The ni tton sas adopted,
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CONSTITUTION (AMENDMI NT)
BILL{

(An endment of Seventh Schedule)
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MP DEPUTY-SPI AKFR ' The Gues-
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‘11 1t leave be grinted 1o introduce a
Bill Turther 10 ame 1d the Constitution
of Tndin *
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CONSTITUTION (AMENDMENT)
BILL]

(Substitution of article 43)

SHRI BHARAT SINGH CHAUHAN
(Dhar) . 1 beg to move for leave 10 iniro
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duce & Bill further 10 amend the Constitu.
tion of India.

MR DEPUTY.SPEAKER ! The ques-
tion is :

““That leave be granted to introduce a
Bill Turther to amend the Constitution
of India,"”

The motion was adopted.

PREVENTION OF COW SLAUGH-
TER BILL]

SHRI BHARAT SINGH CHAUHAN
(Dhar) : 1 beg to move for leave to Intro-
duce o Bill 10 prevent cow sloughter in
Indie.

MR, DEPUTY.SPEAKER ! The ques-
tion 1s :

““That leave be granted to introduce a
Bill to prevent cow slaughter in India,"

The motion was adopted.

SHRI BHARAT SINGH CHAUHAN :
1 introduce the Bill,
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REPRESENTATION OF THE
PEOPLE (AMEND.
MENT) BILL}

(Amendment of sections 123, 169
and isertion a{ secticn
1254
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JYAISTHA 7, 1893 (SAK A)

(Amd1) Bill 310
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MR, DEPUTY-SPFAKER : The Gues-
tion js !

““That Jeave be granted 10 Introduce a
Biil fvrther to amend the Representa-
tion of the reople Act, 1951."

The motion was adopted,
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CONSTITUTION (AMLNDMENT)
BILL}

(Amendment of articles 81, 82,
and inur:tg; a_;" new article
A

MR. DEPUTY-SPEAKER : How much
time shall we teke for this ? I think, 1§
houts,

SHRI MURASOL] MARAN (Madras
South) : We should have two hours,

MR. DEPUTY.SPEAKER : Al right,

SHR1
moae !

MURASOLI MARAN: 1

“That the Bill Turther 10 amerd the
Consutution of Indis, be taken into
conasiderntion,”

This is a simple Bill aod isnotofa
controversial astute. 1 think the Houss
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